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1/01,07.2002: Mr. W.,Ganguly, counsel for the applicant.,

Heard the L/c for the applicant filirg this
contempt petition on the ground that the orders so passed
in 0.A, 580 ¢c£-1996, disposed of on 5th February 02, a
v¢0py of which is received by the fespondents on 14.,02.02,
has not yet keen complied with which was so directed to
be compled with within a period of fdour months from the
daﬁe:of passing of the order, Hence, this contempt vetition.

" Issue show cause notice to the respondents as
to why kRksx® & proceeding ef contempt be not initizted
againstk them. Respondents shall, file their réply within
six weeks from the date hereof, Recuisites to be filed withi;

a week, _
°sz;q_ﬁ&(4£v¢iitiiSted on 28,08.2002 for hpading.
skj (S.Tha) M(A) — (B.N.Singh Neelam) AC
2/28.8.2002 °  For want of time, be listed for
hearing on 2.9,2002,
sks (8. Jha )/M(A)  ( B.N.Singh Meelam)AVC

3./ 2.5.2002, Both sides = lawyers are present. On the
request made by the counsel for the respondents, list
it on 22.10.2002 for hearing.

(L.R.K. PRASAD)/M(A) o (BoN. SINGH NEELAM)/v.C.

4/9 .9 .2002 For want of D.B., list for hearing

on 19.11.2002.

sks | ( B.N.Singh Neela m)/VC
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For want of D B.. list 1t on 1.11
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6./ 1.11.2002, For want ef time, be listed on 16.12,2002 for

%

o

'haarin!o~

i

(s. aouRA)/M(J)

e
o

/dks/ (L.R.K. PRASAD)/M(A)

Both sides are present, _
Mre. R.S.Pradhan, L/c for the respendents sukmits
that the ordér has already been complied with though opposed

by the L/c for the applicant submitting thst he has to
file Ceply. : » 7 /ﬂ
Be listed en 07.02.2003 for h'eaz?{ing.

(B.NuSingh Neelam) AC

7/16.12.2002
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shri r .sv-pradhan. .for respondents.
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The learned ceunsel appearing on behalf of
the alleged contemers has shbmltted _that erders hafew
already been complied with and the matter be dro pped.

since RO one appears on behalf of th.. applicant. be
listvd on 14.3

anR-komrasad) MK& (B-N-Singh Neelam %VC
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CCPA - 66 of 2002 ( OA 580 of 1996) .

CRDER

is" no more interested in pursukng this matter. This CCP
accordingly dropped. '

2. Since this - CCPA stands drOpped ‘the MA 338 of :

- | | g
£BS/  (MANTRESHURH JHA) M(a) (N, pﬁﬁg?v) m(

also stands ismissed accordingly. \X\deﬁ’
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14 / 26.12.2003, 'Nona is present on beh)lf of the sither sids .
: when the matter was taken up for hearing today. The applicant
himgelf is alse not present. As it appsars that the applicant

is
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